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examination conducted by the Union 
Public Service Commission. Class IV 
employees who satisfy the age and 
educational qualification prescribed 
for the post oI Lower Division Clerk 
can appear in the said Examination 
and be appointed to the post, It they 
come out successful. 

The information regardJng the 
number of Class IV employeel in the 
Central Secretariat participating 
offices, who are educationally fit to 
hold the post of Lower Division Clerk 
is not available. In view of the posi-
tion explained above, !!Dllection ot 
particulars in this regard was not 
considered necessary, since the post 
of L.D.C. is filled through the Compe_ 
titive Examination. It Is not consi-
dered necessary to make any separate 
provision in the Central Secretariat 
Clerical Service Rules, 1962, for pro-
motion of such employees to posts of 
Lower Division Clerk in the Minis-
tries/Offices participating in the Cen-. 
tral Secretariat Clerical Service 
Scheme. for the reason that the post 
of Lower Division Clerk is not a pro-
motion post. 

SeDiOrIty alll_ 

1I1t1. Shrl Eswara Reddy: 
ShrI WarIor: 
1Ihr1 Vasud_ Nair: 

Will the Minister of Hame Main 
be pleased to .tate: 

(8) Whether the general. principle. 
for determining the seniority of vari-
OUS categories of persons employed in 
the Central Civil Services contained 
in the Ministry of Home A1b.Irs Office 
:Memorandum No. 9/11/55-lIPS dated 
the 22nd December, 1859 were intro-
duced retroapectively In IIJI1 of the 
Central Civil Service.; and 

(b) If so the Services iB which they 
were IntrodUCed retrospectively and 
the date from which the retrospeetlve 
etrect w.. Civen aDd Ybat ...... the 
'uatUl.catian In each cuet 

TIle Deputy MlDIster In t1Ie ~ 
try of Home Main (ShrI L. N. 
MIahra): (a) and (b). The informa-
tion is being collected and will be 

laid on the Table of the House IU 

early as possible. 

8eDlority B .... 

JICII. 8hrI WarIor: 
ShrI I:Bwua lIedd7: 
Shrl VuadenD Nair: 

Will the Minister of Home Main 
be pleued. to state: 

(a) 'he date when Government', 
Jenera! orders of .eniorlty contained 
m the :MInistry of Home Alrairl 
Memoranda Nos. 30144148-Apptts., and 
10/49-R, dated the 22nd June, 1948 
.... ere cancelled specifically in res;>ec:l 
Of the clerical and other employ_ 
",orkin" in the Ministries and Attach-
ed Offices of the Government of India; 
and 

(b) whether a copy of aaid ord .. 
.... ill be laid on the tablet 

TIle Deputy MlIlIster In the Minis-
try of Bome Affairs (ShrI L. N. 
MIahra): (a) Ministry of Home 
AfTairs Office Memorandum No. 30/ 
44/48-Apptts. dated 22nd June, 1949, 
was cancelled on 22nd December, 
1959, while Office Memorandum 
No. 30/49-R, dated 22nd June, 1949, 
which applied only to the Lower Divi-
&ion Clerks of the Ministrie. and 
Attached Olllces, was superseded on 
1st November. 1962 consequent upon 
the decentralisation of the Central 
Secretariat Clerical Service. 

(b) A copy each of Ministry of 
Home Al!'alr. Olllce Memorandum 
No. 9/11/55-RPS. dated 22nd Decem-
ber, 1959, which cancelled Office 
Memorandum No. 30/44/48-Apptts., 
dated 32nd Jtme, 1949, and Rule 17 
of Notification in the Gazette GSR 
No. 1308, dated 28th September, 1962. 
which 9Uperseded Office Memorandum 
No. 30/49-R, dated 22nd June, 1949 
is placed on the Table of the House. 
[Placed on LibTClT!l. See No. LT-53291 
811]. 
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